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SR ;. 2—9R U NIoid AfedT, 2006 ¥ SRT 80 @ SUNRI (8) ¥ feAfeiRad
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gfs I fAue wuse WA H T8l o SR gdiad fafeay @1 srEitad ad & forg R
fQurll FRiaE! omavad off, o/ YU gRT fa-id 23 #S, 2026 ®I Swik QY oG Sfedl
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Tg fadge gatad sreareer & uforenfid &1 & forg qRzenfid fdar Simar 2|

IrfY snfecaArer
g 747 |

3TT=T 9,
TE9 HAR g9,
TR A |

UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 245/XC-S-1-26-18S-2026
Dated Lucknow, August 31, 2026

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh
Rajasva Sanhita (Sanshodhan) Vidheyak, 2026" introduced in the Uttar Pradesh Legislative Assembly on
August 4, 2026.

THE UTTAR PRADESH REVENUE CODE (AMENDMENT)
BILL, 2026
A
BILL

Sfurther to amend the Uttar Pradesh Revenue Code, 2006.
IT IS HEREBY enacted in the Seventy-seventh Year of the Republic of India
as follows :-
1.(1) This Act may be called the Uttar Pradesh Revenue Code (Amendment)  Short title and
Act, 2026. commencement
(2) It shall be deemed to have come into force with effect from the
8™ day of April, 2026.
2. In the Uttar Pradesh Revenue Code, 2006, in sub-section (8) of section ~Amendment
80, the following provisos shall be inserted, namely: gtt: ﬁe;tizlf 19,0 3
“Provided that if the land, or any part thereof, for which a declaration is 02012
sought under this section, falls within the notified area of a Development Authority,
an Industrial Development Authority, a Regulated Area, a Special Area Development
Authority, or the Uttar Pradesh Housing and Development Board; and if, in respect of
such land, as the case may be, a building permission, development permission, or
approval of a layout plan has been granted under the Uttar Pradesh Urban Planning
and Development Act, 1973, the Uttar Pradesh Industrial Area Development Act,
1976, the Uttar Pradesh (Regulation of Building Operations) Act, 1958, the Uttar
Pradesh Special Area Development Authorities Act, 1986, or the Uttar Pradesh Avas
Evam Vikas Parishad Adhiniyam, 1965, such grant shall be deemed to constitute a
declaration under sub-section (2) of Section 80 of this Act and following such inquiry
as may be prescribed, an entry to this effect shall compulsorily be recorded in the
revenue records within a period of fifteen days:
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Provided further that no fee shall be charged at the time of the declaration under
sub-section (2) of section 80 of this Act.".
Repeal and 3.(1) The Uttar Pradesh Revenue Code (Amendment) Ordinance, 2026

savine (U.P. Ordinance No. 6 of 2026), the Uttar Pradesh Revenue Code (Fourth Amendment)
Ordinance, 2026 (U.P. Ordinance No. 14 of 2026) are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
provisions of the Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of this Act as if the provisions of this
Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Revenue Code, 2006 (U. P. Act No. 8 of 2012) has been enacted to consolidate
and amend the law related to land tenures and land revenue in the State of Uttar Pradesh and to provide for
matters connected therewith and incidental thereto.

Under section 80 of the aforesaid Act, there is a provision that if a bhumidhar having transferable
rights uses his holding or any part thereof for industrial, commercial or residential purposes, or for any
purpose other than agriculture, a declaration for such non-agricultural use of land is required to be made.
According to this provision, at present when Development Authorities and Industrial Development
Authorities develop any scheme or master plan for a plot of land, they are required to declare the use of
that land for non-agricultural purposes. However, Development authorities and Industrial Development
Authorities often grant approval for land development or layout plans even before any scheme or master
plan is developed for the plot of land. In such a situation, the developer has to face dual process for
non-agricultural use of land.

In view of the above, it was decided to amend Section 80 of the aforesaid Act in order to simplify
and streamline the process of conversion of land use and mutation of land records after the approval of
land development or land plan is duly granted by the Development Authorities and Industrial Development
Authorities.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Revenue Code (Fourth Amendment) Ordinance, 2026
( U.P. Ordinance No. 14 of 2026) was promulgated by the Governor on 23" May, 2026.

This Bill is introduced to replace the aforesaid Ordinance.

YOGI ADITYANATH
Mukhya Mantri.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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